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EXPLOITATION OF
ENGAGED IN STONE
QUACIES AND CRUSHERS BY CoON-
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(iv) ESTABLISHMENTS OF TWO MORE

ATOMIC POWER UNITS TO SOLVE
POWER CRISEg IN RAJASTHAN
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MR, DEPUTY-SPEAKER: What-
ever you have given in writing only
shall go on record, which has been
‘approved by the Speaker.

(v) SEVERE DROUGHT SITUATION IN
| BHIL ATEAg OF DUNGANPUR DIS-
TRICT OF RAJASTHAYN

SHRI BHEEKHABHAI (Banswara)

‘Under Rule 377, I am making a state-
sment.

MARCH 8, 1982
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Drought in Rajasthan and other
places in the country has been dis-
cusseq in this House serval times
during the earlier Sessions also.
However, the situation in the Bhil
areas of Dunganpur district has be-
come so distressing that it is impera-
tive op the part of the Central
Government to immediately initiate
some special schemeg by way of re-
lief measures to the lakhs of hunger-
stricken people. These Bhils have
their own way of living and have
been traditionally keeping away from
the onslought of moderp civilization.
They hardly have any improved
ways of earning their livelihood. In

nutshell they eat whatever they can
manage daily. Tota]l crop failure has
fade their lives miserable.

(vi) RELIEF MEASURE3 FOR THE PEO-
PLE AFFECTEF BY HAIL STORM
IN UTTAR PRADESH
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